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xwwmm ADMIN ISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A.N0,876/93 _ Date of Order: 8,11,96
BETVIEEN :

D.Ram=sh Babu .« Applicant,

AND

1,The Supdt, of PoSt Offices,
Nellore,

2. The Bost Master, Nellore,
Head Office, HNellore,

3. G.Narasimhulu .. Respondents,

Counsel for the Applicant

.o Mr. Y .Narasimha Reddy

Counsel for the Respondents ee Mr,N.,V.,Ramana

CORAM :

HON'BLE SHRI H.RAJENDRA PRASAD : MEMBER (ADMN.)

HON'BLE SHRI B.S5. JAI PARAIviE-‘%SHu‘J’AE : MIMBIR (JUDL.)

X Oral order as per Hon'ble $hri H.Rajendraprasad, Member (A8mn, ) [

The O4 was filed as loné back as 29,7.93 and was posted

for final hearing thereafter on number of occasions,

There iS

absolutely no response from,or representation on behalf of, the

applicant. It is also seen that R-2 has duly filed his reply

affidavit in,Maréh 1995. The OA was called up repeatedly, There

is no point in keeping this gase alive any longer,

@smj_saﬂi for default,

_JAI pAI@MESHNAR ) . { H

Member(Judl )

.\ P
. e Dated : Béh November 1996

( Dictated in Open Court)
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ADMITTED AND INTERIM DIRECTIONS ISSUED
ALLOJED |
DISPOSED OF WITH DIRZCTIANS
//aﬁI’S_SE_D di
DISHMIS5E0 AS WITHDRAWN '
CADERA0/REJZCTZD
0 ORDER AS T3 COSTS.
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